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CASE LAWS

C I V I L

C O M PA N Y   

Sarafat Ali (Deceased) Through LRs & Others. vs. Deputy Director of Consolidation, Haridwar &
Others., Dated: 23.06.2026 (MANU/SC/0646/2026; 2026 INSC 652) 

The Supreme Court has ruled that minor discrepancies in the details of an attesting witness cannot
invalidate a registered sale deed. A Bench held that a registered sale deed enjoys a statutory
presumption of validity, and small inconsistencies in a witness's testimony given decades later are
insufficient to cast doubt on its execution. The Court further clarified that attestation is not a legal
requirement for the validity of a sale deed, unlike wills or gift deeds, and therefore errors relating to an
attesting witness do not by themselves affect the genuineness of a registered sale deed.  

Grew Energy Private Limited vs. NTPC Renewable Energy Limited, Dated: 22.06.2026
(MANU/DE/4481/2026; 2026:DHC:5253-DB) 

The Delhi High Court has held that a company cannot be suspended from participating in
government tenders without first being given a show cause notice and an opportunity to be
heard. Setting aside NTPC Renewable Energy's suspension order against Grew Energy Pvt. Ltd., a
Division Bench observed that such a suspension effectively debars a company from future tenders,
pending bids, and contract awards, resulting in serious civil and commercial consequences. The
Court ruled that any such action must comply with the principles of natural justice before it can be
lawfully imposed.

Supreme Court: Minor witness detail errors do not affect validity of registered sale deed

Delhi  High Court: Company cannot be suspended from tenders without fair hearing
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CONSTITUTION

Kerala High Court: Elected representatives can take oath only in name of god or by
solemn affirmation

Adv. S.P. Deepak vs. The Kerala State Election Commissioner & Ors., Dated: 24.06.2026
(MANU/KE/1455/2026; 2026:KER:45209) 

The Kerala High Court has held that elected representatives can take the statutory oath only in the
name of God or by making a solemn affirmation and cannot invoke the names of specific deities,
political martyrs, organisations, or public figures. The Court ruled that expanding or modifying the
prescribed form of oath is not permitted under the law and declared such oaths taken by local self-
government representatives to be invalid. While recognising every citizen's constitutional freedom to
follow any faith or deity, the Court clarified that personal religious beliefs cannot override the statutory
form of oath prescribed by law.
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CRIMINAL

Supreme Court: Buyer must prove financial readiness from date of agreement for
specific performance 

Allahabad High Court: Old torn hymen alone cannot give benefit of doubt in rape case

Mohammed Khaleel (D) Through LRs & Ors. vs. Jayamma, Dated: 23.06.2026
(MANU/SC/0650/2026; 2026 INSC 651) 

The Supreme Court has reiterated that a person seeking specific performance of an agreement to
sell must continuously prove readiness and willingness to fulfill contractual obligations from the
date of the agreement itself, and not merely after filing a lawsuit. A Bench held that the availability
of funds must be established at the relevant stages, including the execution of the agreement, the
contractual period for performance, and the filing of the suit. The Court observed that financial
documents generated years after the institution of the suit cannot be relied upon to demonstrate
readiness and upheld the High Court's finding that the plaintiff had failed to prove the availability of
the balance sale consideration at the required time.

Rakesh vs. State, Dated: 23.06.2026 (MANU/UP/1397/2026; 2026:AHC:128659) 

The Allahabad High Court has held that an accused cannot claim the benefit of doubt in a rape
case merely because the survivor's hymen was found to be old torn. The Court observed that a
conviction can be based on the survivor's testimony if it is found to be credible and reliable, as rape is
a legal concept and not a medical one. The Court explained that a hymen may be torn for several
reasons unrelated to sexual intercourse, including sports, cycling, accidents, or natural anatomical
variations, and therefore such medical findings cannot outweigh a trustworthy statement made by the
survivor. 
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Supreme Court: Long period without repeat offence can be considered while reducing
sentence

Patna High Court: Seriousness of offence alone cannot be ground to deny bail to
Juvenile 

Israfil @ Pappu @ Naimuddin Khan vs. State of Madhya Pradesh, Dated: 23.06.2026
(MANU/SC/0647/2026; 2026 INSC 654) 

The Supreme Court has held that a long lapse of time without any involvement in similar criminal
activity is a relevant factor when determining an appropriate sentence. A Bench reduced the
sentence of a convict who had been awarded five years’ rigorous imprisonment for offences involving
the use of a forged revenue document as surety in judicial proceedings. Noting the absence of any
material indicating repeated criminal conduct during the intervening years, the Court modified the
sentence to the period already undergone, observing that post-offence conduct and the passage of
time may be taken into account while moulding an appropriate sentence. 

XXX (Real Name Withheld) vs. State of Bihar, Dated: 22.06.2026 (MANU/BH/0600/2026) 

The Patna High Court has ruled that the seriousness of the alleged offence alone cannot be a
reason to deny bail to a juvenile under the Juvenile Justice (Care and Protection of Children) Act,
2015. The Court observed that the Act is a reformative law focused on the rehabilitation of children in
conflict with the law rather than their punishment, and that the age of the juvenile or the gravity of the
alleged offence are not by themselves relevant grounds for refusing bail. The Court made the
observation while deciding an appeal arising from a murder case involving a juvenile accused.

Patna High Court: Keeping codeine cough syrup without permission can lead to NDPS
charges 

Ravi Kumar Prajapati @ Ravi Prajapati vs. State of Bihar, Dated: 23.06.2026 (MANU/BH/0601/2026) 

The Patna High Court has held that keeping codeine-based cough syrup without proper
authorisation can attract offences under the Narcotic Drugs and Psychotropic Substances
(NDPS) Act, even if the syrup contains less than 2.5% codeine. The Court observed that such cough
syrups are treated as essential narcotic drugs and their possession, sale, purchase, transport, import,
and export are regulated by the NDPS Act and the Rules. The Court made the observation while
rejecting an anticipatory bail plea in a case involving the seizure of 3,200 bottles of codeine cough
syrup from a truck.
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M OTO R  V E H I C L E S  

Supreme Court: Parents’ Loss from child’s death cannot be measured with
mathematical precision
The Oriental Insurance Company Limited vs. Kalu Ram & Others., Dated: 23.06.2026
(MANU/SC/0648/2026; 2026 INSC 653) 

The Supreme Court has held that the emotional and personal loss suffered by parents due to the
death of their child cannot be assessed with arithmetical precision, emphasizing that
compensation under the Motor Vehicles Act is not a matter of exact mathematical calculation. A
Bench made the observation while dismissing an appeal filed by Oriental Insurance Company against
the compensation awarded to the parents of a 20-year-old Chartered Accountancy student who died
in a road accident in Delhi in 2013. The Court observed that the compensation, when viewed
holistically, did not exceed the limits of “just compensation” under the Act and adequately reflected
the profound loss suffered by the deceased’s parents. 

E D U CAT I O N   

Bombay High Court: Residence proof is mandatory for admission under RTE
neighbourhood quota 
Manas Sandip Sathe vs. State of Maharashtra & Ors., Dated: 25.06.2026 (MANU/MH/5121/2026)

The Bombay High Court has stated that proof of residence is a mandatory eligibility requirement
for admission under the neighbourhood quota provided in the Right to Education (RTE) Act and
cannot be treated as a mere formality. A Division Bench dismissed a petition seeking admission to a
Pune-based private school under Section 12(1)(c) of the RTE Act, observing that the neighbourhood
criterion is essential to ensure that the 25% reservation for children from Economically Weaker
Sections and Disadvantaged Groups benefits those residing within the prescribed area. 

Supreme Court: Loss of right leg means 100% disability for mason in accident
compensation cases 

M. Paramesh vs. VRL Logistics Ltd. & Anr., Dated: 23.06.2026 (MANU/SC/0649/2026; 2026 INSC
655) 

The Supreme Court has held that the loss of a right leg above the knee must be treated as 100%
functional disability for a mason when calculating compensation in a motor accident claim. A
Bench observed that compensation should reflect the actual impact of the injury on a person's ability
to earn a livelihood and cannot be based solely on the percentage of physical disability certified by
doctors. Holding that the appellant could no longer continue working as a mason after the
amputation of his right leg, the Court enhanced his compensation from ₹29.01 lakh to ₹40.29 lakh by
treating his functional disability as 100%. 



Calcutta High Court: Property cannot be attached under BNSS without strict judicial
scrutiny

Puja Hari vs. State of West Bengal & Anr., Dated: 23.06.2026 (MANU/WB/1325/2026; 2026:CHC-
AS:897) 

The Calcutta High Court has held that the power to attach property under Section 107 of the
Bharatiya Nagarik Suraksha Sanhita (BNSS) must be exercised with strict judicial scrutiny and
cannot be used as a mechanism for recovery. The Court set aside an order attaching the property
of a woman who was not even named as an accused in the criminal case, observing that
indiscriminate use of such powers without proper application of mind threatens the constitutional
right to property under Article 300A. The Court stressed that investigating agencies and courts must
strictly follow the statutory safeguards before ordering attachment of property.  
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NEWS IN BRIEF

The Madhya Pradesh High Court has closed the defamation proceedings initiated
against Congress leader Rahul Gandhi by Union Minister and former Chief Minister
Shivraj Singh Chouhan's son, Kartikey Singh Chauhan. 

The Madras High Court has observed that a person who converts to Islam cannot
claim the status of a Backward Class Muslim, holding that such a person is to be
treated only as a Muslim.

The Punjab and Haryana High Court has held that the State cannot invoke the
doctrine of adverse possession to claim ownership over private land, observing that
such a plea is inconsistent with its role as a welfare State. 

25.06.2026 

22.06.2026 

The Karnataka High Court has observed that protecting animal life is an
affirmation of constitutional morality, while hearing a case alleging cruelty against
nine dogs in their owner's custody. 

25.06.2026 

C I V I L  

C O N S T I T U T I O N
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The Supreme Court has dismissed a plea seeking fixation of tuition fees in private
medical colleges at par with government medical colleges for EWS candidates,
orally observing that self-financing private institutions cannot be mandated to
follow the same fee structure as government colleges.

A Pune court remanded Ketan Agarwal’s fiancée and her friend to seven days’
police custody in connection with allegations that they pushed him into a deep
gorge at Lohagad Fort.

The Supreme Court has declined to interfere with an order of the Allahabad High
Court directing a high-level inquiry into allegations that government doctors at Moti
Lal Nehru Medical College were engaging in private practice despite a ban and
running a parallel healthcare system outside the government hospital.

24.06.2026

23.06.2026 

22.06.2026 

C R I M I N A L

E D U CAT I O N  

The Karnataka High Court came down heavily on the police over illegal arrests,
stressing that officers cannot misuse their authority merely because they wear a
uniform and must strictly follow the procedure established by law while making
arrests.

25.06.2026 



The Madras High Court has clarified that women remain eligible for surrogacy
until they attain 51 years of age, interpreting the age limit prescribed under the
Surrogacy (Regulation) Act, 2021.

The Gauhati High Court has held that 'reasons to believe' for attaching property
under the Prevention of Money Laundering Act should be recorded in the
Provisional Attachment Order, observing that doing so upholds natural justice and
reduces the scope for arbitrary action. 

The Bombay High Court refused to issue a gag order against Galli News over its
reporting on alleged medical negligence at a Mumbai hospital but restrained the
channel from using defamatory terms like “Kattalkhana” for Habib Esmail Hospital
and Medical Trust in Pydhonie area.

The Madras High Court has issued detailed guidelines for magistrates deciding
custody and parentage applications under the Surrogacy Act, governing orders on
the parentage and custody of children born through surrogacy upon applications
by the parties concerned.

25.06.2026 

26.06.2026 

23.06.2026 

25.06.2026
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NOTIFICATION UPDATES

The Reserve Bank of India has issued the Seventh Amendment Directions for Small Finance Banks
regarding Prudential Norms on Capital Adequacy, effective from April 2027. The amendment
specifies the methodology for computing the Net Open Position for foreign exchange and gold
positions, aligning with international standards. It outlines the calculation process, exclusions, and
measurement of foreign exchange risk for Small Finance Banks.

The Reserve Bank of India has issued the Fourth Amendment Directions for 2026, revising the
prudential norms on capital adequacy for All India Financial Institutions. These amendments
focus on the computation of Net Open Position and capital charge for foreign exchange risk, aiming
for better alignment with international standards and consistent implementation across institutions.
The new directions will take effect from April 1, 2027.

The Reserve Bank of India has issued amendments to the Concentration Risk Management
Directions for Non-Banking Financial Companies (NBFCs), focusing on regulations for NBFCs in
the Upper Layer and Government-owned NBFCs. The amendments include changes to
concentration norms, exposure limits, and guidelines for NBFCs in different layers, effective
immediately.

The Reserve Bank of India has issued an amendment to the Reserve Bank of India (Commercial Banks
- Credit Facilities) Directions, 2025, introducing a new chapter on credit facilities linked to specific
payment instruments. This amendment ensures that pre-sanctioned credit lines for UPI transactions
comply with regulatory norms and are governed by the nature of the underlying credit facility.

The Reserve Bank of India (RBI) has issued final directions on the Trade Receivables Discounting
System (TReDS) to strengthen the framework for financing MSME receivables. The directions aim to
enhance transparency, improve participation by financiers and buyers, streamline operational
processes, and facilitate faster access to working capital for micro, small and medium enterprises
through digital invoice discounting platforms. 

Notification No.: DOR.MRG.REC.No.142/21-01-002/2026-2027, Dated: 24.06.2026,
MANU/RMIC/0261/2026 

Notification No.: DOR.MRG.REC.No.147/21-01-002/2026-2027, Dated: 24.06.2026,
MANU/RMIC/0264/2026 

Notification No.: DOR.FIN.REC.No.138/03.10.001/2026-2027, Dated: 24.06.2026,
MANU/RMIC/0269/2026 

Notification No.: DOR.STR.REC.128/21-07-001/2026-2027, Dated: 23.06.2026,
MANU/RMIC/0256/2026 

Press Release No.: 2026-2027/519, Dated: 23.06.2026, 
MANU/RPRL/0373/2026 

R E S E R V E  B A N K  O F  I N D I A  
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Notification Updates

The Central Government has notified the enforcement of provisions of the Jan Vishwas (Amendment
of Provisions) Act, 2026 relating to the Reserve Bank of India Act, 1934, with effect from 23 June
2026.

The Securities and Exchange Board of India has relaxed certification requirements for Persons
Associated with Investment Advice (PAIA) involved in sales and non-core services, introducing a
lighter certification module. This change aims to ease business operations while maintaining
certification standards for those directly involved in investment advice. 

SEBI has proposed a Common Advertisement Code for specified regulated entities to ensure that
advertisements are fair, clear, accurate, and not misleading. The proposed framework seeks to
standardise advertising practices across regulated entities, enhance investor protection, improve
transparency in promotional communications, and curb exaggerated or unsubstantiated claims in
financial sector advertisements.

SEBI is conducting a comprehensive review of Master Circulars for Stock Exchanges and
Commodity Derivatives to simplify regulations and reduce compliance costs. This includes
consolidating circulars, reducing documentation, and introducing streamlined processes for market
participants. Public comments are invited on the ongoing consultation regarding trading software
and technology. 

As part of its ease of doing business initiative, the regulator has undertaken a comprehensive review
of the Master Circulars for Stock Exchanges, Clearing Corporations, and Commodity Derivatives.
The exercise aims to simplify and rationalise regulatory requirements, remove redundant provisions,
improve clarity, and create a more streamlined compliance framework for market infrastructure
institutions and participants. 

Notification No. : SO3301(E), Dated: 22.06.2026, 
MANU/FNSV/0025/2026 

Circular No.: HO/38/12/11(5)2026-MIRSD-POD/I/14660/2026, Dated: 24.06.2026,
MANU/SIPM/0002/2026

Press Release No.: 36/2026, Dated: 23.06.2026, 
MANU/SPRL/0030/2026 

Press Release No. : 35/2026, Dated: 22.06.2026, 
MANU/SPRL/0028/2026 

Press Release No. : 35/2026, Dated: 22.06.2026, 
MANU/SPRL/0028/2026 

M I N I S T R Y  O F  F I N A N C E  

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A



The Central Consumer Protection Authority (CCPA) fined Storia Foods and Mrs. Bectors INR. 1 lakh
each for misleading "100%" claims in their product advertisements. Both companies were
directed to stop using these claims on their packaging and digital platforms, as they did not
accurately reflect the products' compositions. The CCPA emphasized that "100%" must be a precise
and truthful representation of a product's content.

The Foreign Contribution (Regulation) Amendment Rules, 2026 introduce stricter compliance and
transparency requirements for organisations receiving foreign contributions under the FCRA. The
amendments expand the definition of “key functionary,” require greater disclosure of organisational
activities and social media accounts, classify permissible activities under the religious category, and
strengthen oversight of the receipt and utilisation of foreign funds to ensure better accountability and
traceability. 

Telecommunications (Authorisation for Provision of Principal Telecommunication Services)
Rules, 2026: The Rules introduce an authorisation-based framework for providing principal
telecom services under the Telecommunications Act, 2023, replacing the earlier licence regime. They
prescribe eligibility, application, compliance, and operational conditions for authorised telecom
service providers. 

The Transition Facilitation (Quality Control) Order, 2026, introduced by DPIIT, aims to strengthen
India's quality ecosystem by balancing regulatory compliance with innovation and supply chain
resilience. It provides a flexible sourcing framework for industries, promoting technological
advancement and enhancing domestic manufacturing competitiveness while ensuring consumer
protection and product reliability. 

Press Information Bureau, Dated: 21.06.2026, 
MANU/PIBU/0789/2026 

Notification No. : SO3272(E), Dated: 22.06.2026, 
MANU/HOME/0076/2026 

Notification No. : GSR513(E), Dated: 23.06.2026, 
MANU/MCOM/0042/2026

Press Information Bureau, Dated: 25.06.2026, 
MANU/PIBU/0805/2026 
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The Food Safety and Standards (Licensing and Registration of Food Businesses) Second
Amendment Regulations, 2026 revise the licensing and registration framework for food business
operators by updating regulatory requirements, streamlining compliance procedures, and
strengthening food safety oversight to facilitate ease of doing business while ensuring consumer
protection.

The Punjab State Electricity Regulatory Commission (PSERC) has notified the Punjab State
Electricity Regulatory Commission (Forum and Ombudsman) (3rd Amendment) Regulations,
2026, introducing revised pecuniary jurisdiction for Consumer Grievance Redressal Forums. Under
the amended framework, Divisional Forums will hear disputes up to ₹1 lakh, Circle Forums will
handle disputes above ₹1 lakh and up to ₹5 lakh, Zonal Forums will decide disputes above ₹5 lakh
and up to ₹10 lakh, while the Corporate Forum will have jurisdiction over disputes exceeding ₹10
lakh. Importantly, all complaints must be filed within two years from the date the cause of action
arose. 

The Haryana Government has introduced a vehicle replacement incentive scheme to accelerate fleet
modernization and reduce vehicular emissions in the State's NCR districts. Under the scheme,
transport operators replacing BS-IV or older trucks and buses with new BS-VI, stricter emission norm,
EV, or CNG vehicles will receive 100% Motor Vehicle Tax exemption on new vehicles, while eligible
used replacement vehicles will receive a 50% tax exemption, both valid for 10 years from first
registration. 

Notification No. : REG-11013/1/2026-Regulation-FSSAI, Dated: 24.06.2026,
MANU/HFAM/0092/2026 

Notification No. PSERC/Secy/Regu.206, Dated: 23.06.2026, 
MANU/SNPN/0111/2026  

Notification No. 6/3/2026-6T(I), Dated: 24.06.2026, 
MANU/SNHR/0114/2026

22-27 June 2026

Notification Updates

MINISTRY OF HEALTH AND FAMILY WELFARE 

ELECTRICITY REGULATORY COMMISSION 

TRANSPORT 



INTERNATIONAL UPDATES

Australia proposes workplace reforms to encourage enterprise bargaining and improve
procurement practices 

The Australian Government has introduced the Workplace Relations Legislation Amendment (Building
Cooperative Workplaces No. 1) Bill, 2026, proposing wide-ranging reforms to the country's employment
framework. The Bill seeks to amend the Fair Work Act 2009, the Fair Work (Registered Organisations)
Act 2009, and the Independent Contractors Act 2006 to improve the efficiency of the Fair Work
Commission, revise provisions relating to road transport contractors, and strengthen enterprise
bargaining. A significant proposal allows Commonwealth entities to give preference during procurement
and funding decisions to employers whose employees are covered by enterprise agreements. The Bill
also introduces an exemption under Section 354 of the Fair Work Act 2009, permitting such
considerations in government contracting. 

New South Wales Court clarifies obligations under environment protection licences 

The New South Wales Court of Criminal Appeal has ruled that merely complying with specific licence
conditions does not automatically satisfy the broader obligation to conduct licensed activities in a
competent manner under an Environment Protection Licence. The decision arose from proceedings
involving Maules Creek Coal Pty Ltd, which had been convicted under the Protection of the
Environment Operations Act 1997 (New South Wales) following a blasting operation. The Court
clarified that compliance with individual licence limits remains relevant but cannot serve as a complete
defence against allegations of incompetence. It further observed that where expert evidence is divided,
criminal liability cannot be established solely because one expert's opinion is preferred over another. The
judgment reinforces the importance of proving guilt beyond reasonable doubt before imposing criminal
sanctions for environmental offences.

Australian State budgets introduce significant tax concessions for property owners and investors 

The 2026-2027 State and Territory Budgets have introduced several taxation measures across New
South Wales, Queensland, the Australian Capital Territory, and South Australia. In New South Wales,
the Revenue and Other Legislation Amendment Bill 2026 proposes amendments to the Duties Act
1997 allowing eligible foreign investors in Build-to-Rent developments to obtain refunds of the additional
9 percent surcharge purchaser duty. The concession applies where qualifying projects receive benefits
under the Land Tax Management Act 1956. Meanwhile, Queensland, the Australian Capital Territory, and
South Australia have focused on expanding stamp duty concessions for homeowners as part of broader
cost-of-living initiatives. 

Employment & Labor 

Environment & Climate Change 

Taxation 

AU S T R A L I A  
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China introduces exclusive protection for clinical trial data to promote pharmaceutical innovation
 
China has implemented a new clinical trial data protection regime designed to encourage investment in
pharmaceutical research and development. Under the new framework issued by the National Medical
Products Administration, innovative and originator medicines will receive 6 years of data protection from
the date of registration, while improved new medicines and first generic medicines will receive 4 years
and 3 years of protection respectively. During the applicable protection period, regulatory authorities
cannot approve or accept competing applications relying on the protected clinical data without the
consent of the original holder. The system works alongside patent protection to prevent free-riding,
safeguard valuable research investments, and strengthen China's ecosystem for innovative drug
development. 

Court of Appeal explains when foreign company winding-up benefits creditors 

The Hong Kong Court of Appeal, in Re Grand Peace Group Holdings Ltd [2026] HKCA 795, clarified
the legal test governing the winding-up of foreign companies. The Court overturned the earlier decision
and ordered the winding-up of a Bermuda-incorporated company after concluding that the statutory
requirement of providing a reasonable benefit to creditors had been satisfied. Referring to the principles
laid down in Kam Leung Sui Kwan v Kam Kwan Lai (2015) 18 Hong Kong Court of Final Appeal
Reports 501, the Court held that the existence of substantial debts owed by subsidiaries and the realistic
prospect of recovering those assets justified granting the winding-up order. 

China upholds patent validity while clarifying the treatment of parameter-based inventions 

The China National Intellectual Property Administration has reaffirmed the validity of a patent relating
to a Poly(arylene ether) Copolymer in Decision No. 560904, providing important guidance on
evaluating parameter-based patent claims. The dispute involved a challenge by Hebei Jianxin
Biotechnology Co., Ltd. against a patent owned by GE Speciality Engineering Plastics Global
Technology Limited, an affiliate of Saudi Basic Industries Corporation. The challenger argued that the
claimed invention lacked an inventive step because similar materials had already been disclosed in earlier
prior art. However, the authority concluded that the specific combination of physical and chemical
parameters, including hydroxyl number, intrinsic viscosity, and biphenyl unit content, distinguished
the invention sufficiently to maintain patent protection. The decision provides valuable guidance for
drafting and defending patents involving complex chemical technologies.

Chinese court clarifies the role of sales evidence in trademark infringement disputes 

The Guangdong High People's Court has delivered an important ruling in the EVISU trademark dispute,
holding that sales evidence which may be inadequate to preserve a trademark registration in a non-use
cancellation proceeding can still establish actual commercial use for the purpose of proving trademark
infringement. The Court observed that transactions such as related-party sales, symbolic transactions,
or artificially generated orders may not satisfy the requirements for maintaining trademark registration, yet
they may still demonstrate commercial use when assessing infringement. The judgment also provides
guidance on well-known trademark protection, cross-class enforcement, and the impact of
administrative proceedings on claims for damages.  
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Court of Final Appeal confirms owners' corporations may exercise discretion in enforcing building
covenants 

The Court of Final Appeal of Hong Kong, in Centre Chase Investment Limited v The Incorporated
Owners of Castle Peak Road International Industrial Building and Another [2026] HKCFA 26, held that
an owners' corporation is not required to enforce every breach of a Deed of Mutual Covenant in the same
manner. Interpreting Section 18(1)(c) of the Building Management Ordinance (Chapter 344), the Court
recognised that management committees possess managerial discretion to determine the most suitable
method of addressing breaches, including choosing to waive or temporarily tolerate certain violations
where appropriate. The Court also clarified conflicting earlier judicial decisions and confirmed that owners'
corporations must balance competing interests while managing residential and commercial buildings
effectively. 

Indonesia begins implementation of mandatory annual reporting framework for companies 

Indonesia has formally commenced the implementation of its annual corporate reporting framework
following the activation of the online filing system under the Legal Entity Administration System. The
initiative implements the requirements introduced under Minister of Law Regulation No. 49 of 2025,
allowing companies to submit their annual reports electronically from 1 June 2026. The authorities have
confirmed that no filing fees will currently be charged and that administrative penalties will not be
imposed during the initial implementation period. However, compliance with annual reporting obligations
will be reviewed when companies submit future corporate filings. The new framework is intended to
improve corporate transparency, strengthen regulatory oversight, and encourage greater compliance
among Indonesian companies.

Indonesia's new corporate reporting compliance framework 

The update concerning Company & Commercial law discusses the commencement of Indonesia's
annual reporting system for companies under Minister of Law Regulation No. 49 of 2025. The framework
enables electronic submission of annual reports through the Legal Entity Administration System, while
providing temporary relief from filing fees and administrative sanctions during the transition period. The
authorities have also introduced flexible transitional arrangements permitting the continued use of certain
notarial documents beyond their normal validity period for reporting purposes. These measures are
expected to facilitate smoother compliance while supporting the long-term objective of improving
corporate governance and regulatory accountability. 

Disputes 

Company & Commercial 

Company & Commercial 
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Federal Court clarifies what amounts to participation in court proceedings before seeking arbitration
 
The Federal Court of Malaysia, in Universiti Malaya v Esa Jurutera Perunding Sdn Bhd [2026] MLJU
2093; [2026] CLJU 1626, has clarified the interpretation of Section 10(1) of the Arbitration Act 2005
concerning applications to stay court proceedings in favour of arbitration. The Court held that merely
requesting an extension of time to file a defence or serving a Notice to Produce Documents Referred to
in the Pleadings does not amount to taking steps in the proceedings that would prevent a party from
invoking an arbitration agreement. The judgment emphasised that the question of waiver depends upon
whether a party has clearly elected to continue litigation instead of arbitration.  

Court of Appeal recognises moral rights despite transfer of copyright ownership 

The Court of Appeal of Malaysia, in Veronica Sainik @ Ronald v Meluha Life Sciences Sdn Bhd & 2 Ors,
has reaffirmed that an author's moral rights continue to exist even after the assignment of copyright. The
dispute arose after research from the claimant's university dissertation was allegedly incorporated into a
patent application without properly acknowledging her contribution. The Court distinguished economic
rights from moral rights, holding that the assignment of copyright does not deprive an author of the right
of attribution and the right of integrity protected under Section 25(2) of the Copyright Act 1987. The
defendants were found to have failed to credit the claimant and to have altered her work without consent.  

Securities and Exchange Commission strengthens compliance framework for One Person
Corporations 

The Securities and Exchange Commission of the Philippines has issued Memorandum Circular No.
10, Series of 2026, introducing a comprehensive compliance framework for One Person Corporations.
The Circular requires companies to appoint a Treasurer and a Corporate Secretary within 20 days of
incorporation and mandates timely filing of the Form for Appointment of Officers. It also revises the
financial reporting regime by increasing the threshold for mandatory audited financial statements while
prescribing surety bond requirements where the sole shareholder also acts as Treasurer.  

Colorado requires home equity investment company to comply with consumer lending laws 

The Colorado Attorney General has secured an Assurance of Discontinuance against a home equity
investment company after alleging that its financial products violated the Colorado Uniform Consumer
Credit Code and the Colorado Consumer Equity Protection Act. According to the authorities, the
company's agreements, which allowed homeowners to receive lump-sum payments in exchange for a
share of their property's future value, constituted consumer credit transactions rather than simple
investment arrangements. Under the settlement, the company must fully comply with Colorado's
consumer lending laws, revise its consumer disclosures, obtain all necessary lending licences, and
provide restitution to affected consumers whose finance charges exceeded the statutory limits. The
agreement also requires regular compliance reporting and regulatory oversight to ensure future
adherence to state lending requirements. 
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Federal agencies propose new anti-money laundering rules for payment stablecoin issuers 

Financial regulators in the United States have proposed additional regulations to strengthen the anti-
money laundering and countering the financing of terrorism framework applicable to permitted
payment stablecoin issuers under the Guiding and Establishing National Innovation for United States
Stablecoins Act. The proposed rules issued by the Financial Crimes Enforcement Network, the Office of
the Comptroller of the Currency, and other federal banking agencies require issuers to establish a
comprehensive Customer Identification Program for customers directly involved in issuing, redeeming,
or converting payment stablecoins. The proposals also align earlier regulatory measures with updated
sanctions compliance requirements while limiting customer identification obligations to direct business
relationships rather than secondary market transactions. 

Supreme Court confirms the Securities and Exchange Commission's authority to seek disgorgement
without proving investor losses 

The Supreme Court of the United States, in Sripetch v. Securities and Exchange Commission, has
unanimously ruled that the Securities and Exchange Commission is not required to prove pecuniary
loss suffered by investors before seeking equitable disgorgement under Title 15, United States Code,
Sections 78u(d)(5) and 78u(d)(7). The decision resolves conflicting interpretations adopted by different
federal appellate courts following the earlier judgment in Liu v. Securities and Exchange Commission.
The Court concluded that the primary objective of disgorgement is to deprive wrongdoers of unlawful
gains rather than to compensate victims directly.  
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Federal Government challenges Kentucky's action against prediction markets 

The United States Government and the Commodity Futures Trading Commission have initiated legal
proceedings to prevent the State of Kentucky from enforcing its gambling laws and newly introduced
taxation measures against prediction market platforms. The lawsuit argues that the Commodity
Exchange Act grants the Commodity Futures Trading Commission exclusive authority to regulate
event contracts, thereby pre-empting state enforcement measures. The proceedings challenge
Kentucky's actions against several trading platforms and also contest the legality of the state's newly
enacted excise tax imposed on prediction market transactions. The litigation is expected to determine the
extent of federal regulatory authority over prediction markets and clarify the relationship between
federal commodities law and state gambling legislation.
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AI IN USE 

Challenges Faced 

❌ Reading lengthy judgments, pleadings, and documents to find dates 
❌ Manually noting events from different files 
❌ Missing important developments hidden in the documents 
❌ Spending hours arranging everything chronologically 

How Manuworks Makes It Easier 

With Manuworks’ Timeline Generator, you can automatically create structured timelines from one
or multiple documents in seconds. 

Step 1: Upload Your Documents 
Upload one or multiple files containing case material, judgments, or records. 

Step 2: Generate the Timeline 
The AI scans the documents, identifies key dates, events, and references, and organizes them
automatically. 

Step 3: View a Structured Timeline 
Instantly see events arranged chronologically with descriptions, sources, and references in a
clean timeline format.

No manual extraction. 
No sorting dates yourself. 
Just a clear, organized timeline created directly from your documents.

https://www.manuworks.ai/dashboard Try it now

Understanding the sequence of events in a legal matter often means going
through multiple documents and manually building a timeline. Most
professionals still do this the hard way.
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